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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN
ZONE BENCH PUNE AT PUNE.

N.R.S.No..;gf_l,}_;,ay e ORIGINAL APPLICATION NO. 94 /2022 (WZ).
Ganesh Dadarao Anasane e APPLICANT
vis

Maharashtra Pollution Control Board & others.

RESPONDENT

AFFIDAVIT REPLY ON BEHALF OF RESPONDENT NO. 1: -

I, Sanjay D. Patil, Age 54 Years, Occupation Service,|I/c. Regional officer
of the Maharashtra Pollution Control Board at Amravati, having my office at
Sahakar Surbhi, Bapatwadi, Rukhmini Nagar, Amravati filing this Affidavit in

Reply on behalf of answering Respondent No.1 as I am authorized to file the same.

1. I say and submit that, Respondent Board has granted consent to operate to
M/s Kothari Plastic Industries, Plot no B-28 MIDC Amravati vide no
MPCB/SRO/AMT-I/AM-2023-10/CC-13 Dated 18/05/2010 which is valid
up to 25/02/2025 under Green category. Copy of Consent to Operate dated
18/5/2010 is enclosed herewith and marked as an Annexure-‘A’.

2. I say and submit that, in order to implement the MiEarashtra Plastic and
Thermocol Products (Manufacture, usage sale, port, handling and
storage) Notification dtd. 23/03/2018 and amendments thercof, Maharashtra
Poliution Control Board i.e Respondent no 1 vide communication dated.
18/07/2019 communicated Municipal Commissioner Amravati Municipal
Corporation to form squads and conduct drive to seize the banned plastic/to
stop the usage of banned plastic and create awareness| regarding the same,
Copy of the Notification dated 23/03/2018 & amendment dated 30/06/2018
are enclosed herewith and marked as an Annexure-‘B’. Copy of the
communication dated 18/07/2019 is enclosed herewith and marked as an
Annexure-‘C’,

3. I say and submit t, the drive was conducted by the officials of
Mabharashtra Pollution Control Board and local body jointly. As per the
provisions of the notification the packaging material shall be more than 50
microns in thickness and shall be printed with manufacturer’s details, type of
plastic with code number and buy-back price.

NOTAK:

TSWAPNILS. JAT
NOTARY ADVOCAT:

Amravati (M.3.) India
Rea.No. 15674
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4, 1 say and submit that, the squad of Maharashtra Pollution Control Board
officials along with Amravati Municipal Corporation visited the industry on
17/02/2020 and found|that during the visit the industry was manufacturing
plastic packaging bagg & rolls below 50 microns’ thickness. For which the
industry was issued show cause notice on 26/02/2020| and imposed fine of
Rs. 5000/- which was deposited to Amravati Municipal Corporation,
Amravati. Copy of thf said Show Cause notice is enclosed herewith and
marked as an Annexure-‘D’.
I say and submit that, lagain during the plastic ban suryey conducted by the
MPCB officials on 27/07/2022 the industry was found manufacturing plastic
packaging bags having thickness below 50 microns. The industry was
imposed fine of Rs. 10000/- for the same violation found second time.
)g,g say and submit that, in view of the violation of provisjon of notification the
Ayswering respondent issued closure direction to the industry on 28/07/2022.
e was given to MIDC for water disconnection and
MYEDCL for electricity disconnection immediately. Copy of the said
sure Direction dated 28/07/20022 is enclosed herewith and marked as an
nnexure-‘E’ '
~ I say and submit that, the Respondent no 3. industry has submitted its reply
on 03/08/2022 with a undertaking that they will not manufacture any kind of
packaging material beélow 50 microns and will comply with the Plastic
Waste Management Rules 2016. Copy of the Reply submitted by
Respondent no 3 industry dated 3/8/2022 is enclosed herewith and marked
as an Annexure-‘F’.

;; 8. I say and submit that| for checking the compliance undertaking given by
== industry the Board officials was visited the industry on 21/09/2022 and it
1;@;5: was found that the unit was not in operation and the gate of unit was locked
"ﬁ“ and no industry representative was present. Therefore, industry was again
gt visited on 29/09/2022 and it was found that the industry was not
Lﬁ manufacturing any product during the visit and the factory representative
informed that the water supply & electricity supply was disconnected. Copy
of the Visit Report dajted 21/09/2022 & 29/09/2022 is enclosed herewith and

marked as an Annexure-‘G’
9. I say and submit that, the petitioner has sent mail on 06/10/2022 wherein it is

10.I say and submit that,

mentioned that he ha
from Maharashtra Stat

sought information/documents

under RTI act 2005

Electricity Distribution Comp

y Ltd. regarding the

direction to disconnect the electricity and has found that the consumption of
the electricity was 13,482 units. The petitioner had requested to look into the
matter of violation of Plastic Waste Management Rules 2016, Violation of
Water (Prevention & [Control of Pollution) Act 1974 & 31 A of the Air
(Prevention & Control of Pollution) Act, 1981 and violation of Maharashtra

Plastic & Thermocol
Handling & Storage)

of the Board. I say
communicated RO

Products (Manufacturing, Us
otification dtd 23/03/2018 and it
e industry was closed as per th
d submit that, MIDC vide its 1

avati regarding disconnection

ge, sale, Transport,
s amendment.

e records/visit reports
etter dtd. 03/08/2022

of water ?upply on

SWAFIIL G, Ja
NOTARY ADVOCATE
Amravati (81.8.) Inkhia

Rag.MNo. 15873
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02/08/2022. Copy of the MIDC letter dated 03/08/2022 is enclosed herewith
and marked as an Anngxure-‘H’
11.1I say and submit that,|in connection with the petitiongr request compliance
report was called from MSEDCL office regarding power supply
disconnection vide letter dtd. 12/10/2022. MSEDCL pffice vide letter dtd.
19/10/2022 has communicated that the electric supply|was disconnected on
22/09/2022. Copy of the letter dated 12/10/2022 & 19/10/2022 is enclosed
herewith and marked as an Annexure-‘T’
12.1 say and submit that, ¢onsidering the reply alongwith undertaking submitted
by the industry in frespect of the compliance of the Plastic Waste
Management Rules, 2016, the conditional restart direction has been issued to
the said industry after seeking approval from the higher authorities. The
copy of the conditional reastart direction dated 21/10/2022 is marked as
Annexure-‘J’

For and on behalf of

Maharashtra Pollution Control Board

.
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(S.D. Patit)a .

1/c.Regional Officer- Amravati
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waste in and around ecosystems, on tourists places, beaches and

areas.
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ENVIRONMENT DEPARTMENT

Madam Cama Road, Mantralaya,
imbai 400 032, dated 23rd March, 2(

NOTIFICATION

No.Plastic-2018/C.R. No.24/TC-4.
ems about usage and disposal of plastis

n landfills, water bodies and in n3

om plastic products and the potential

humans are increasing.

because of non-biodegradable pla

’

n environment causes various diseases
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AND WHEREAS, non-biodegradable plastic waste and} micro plastic are having

negative impacts on fish

AND WHEREA

implementation of Clean

|
diversity and fisheries activity.

|
|
S, non-biodegradable waste is posing problems in effective
\
India Mission. i

AND WHEREAS, detailed stake-holders consultations %nd deliberations with the

field level officials were

newspapers.

AND WHEREAS

Maharashtra Plastic Carr

undertaken, and public notices were jalso published in leading

|
\
|
, despite the ban on plastic bags of less than 50 micron through

|
y Bags (Manufacture and Usage) Rules, 2006, there is increase

in the non-biodegradable plastic garbage waste causing damage to environment and

health,

Therefore, in exet

cise of the powers conferred by Clause (1) & (2) of Section 4 of

the Maharashtra Non-Biodegradable Garbage (Control) Act, 2006, the Government of

Mabharashtra hereby auth
of the products made frg

waste,
1. Short Title and Cq

1. This may b
(Manufacture

2018,

prises regulations for manufacture, usage, sale, storage, transport

m plastic & thermocol etc. which generates non-biodegradable

pmmencement -

= called the Maharashtra Plastic and Thermocol Products

Usage, Sale, Transport, Handling and Storage) Notification,

2. This Notification shall come into force with effect from the date of their

publication in

the Maharashtra Government Gazette.
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1) “Act” means the Maharashtra Non-Biodegradable Garbage (Control) Act,

2)

3)

4

5)

6)

2006.

“Plastic” means
polymer such as
low density polj

(thermacol), nor

material; which contains as an essential ingredient a high

polyethylene terephthalate, high density polyethylene, vinyl,

vethylene, polypropylene, polystyrene resins, poly styrene

1-oven polypropylene, multi layered co extruder, poly

propylene, poly terephthalate, poly amides, poly methyi methacrylate, plastic

micro beads, etc.

*“Compostable Pl
processes during
biomass at a r3
excluding envirg
distinguishable ¢
Standard: IS 170

amended from tin

“Plastic sheets” n

|
astic” means plastic that undergoes degradation by biological

composting to yield CO2, water, inoréanic compounds and

ite consistent with other known compostable materials,

nmental petro-based plastic, and doLs not leave visible,

ir toxic residue, and which shall ccbnﬁrrn to the Indian

B8:2008 titled as Specifications for Co%npostable Plastics, as

ne to time.

neans sheet made of plastic.

“Plastic Waste” means any plastic discarded after use or after their intended

use is over.

“Recycling” means the process of transforming segregat?pd plastic waste into a

new product or raw material for producing a new produdjts.
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7) “Producer / Manufacturer” means person engaged in|manufacture or import of

plastic bags ar multilayered packaging or container§ or plastic sheets or like,

and includes industries or individuals using plastic sheets or like or covers

made up of plastic sheets or sheets or also manufacture products made from

plastic or used plastic for packaging or wrapping the

icommodity.

8) “Commodity” means tangible items that may be brought or sold and includes

all marketabl¢ goods or wares.

9) “Plastic bags” means bags made from plastic materi

hl, used for the purpose of

carrying or dispensing commodities which have han{lle or without handle and

also includes| bags made from non-woven polyprapylene and constitute or

form an integral part of the packaging at manufactuting stage or is an integral

part of manufacturing.

10) “PET and PETE bottles” means bottles made up of polycthylene terephthalate

(PET) and polyethylene terephthalate esters (PETH'E) used for packaging or

storing liquid|or semi liquid food, including water.

11) “Commodities made from Thermocol” means any commodity or product

made from Thermocol.

12) “Form” means form attached with these regulations.

13) "Product” means anything or object or item made from plastic or Thermocol.

Following activities will be regulated in the whole

State of Maharashtra in

exercise of the powers conferred by section 2(h) , sub-s¢ction 1 and 2 of section 4

of the Maharashtra Non-Biodegradable Garbage (Contral) Act, 2006.
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1) The ban in the whole State of Maharashtra for manufacture, usage,
transport, distribution, wholesale & retail sale and storage, import of the plastic
bags with handle and without handle, and the disposabljb products manufactured

from plastic & thermocol (polystyrene) such as single ujse disposable dish, cups,

plates, glasses, fork, bowl, container, disposable dish/ 1tlpowl used for packaging

food in hotels, spoon, straw, non-woven polypropylené bags, cups/ pouches to
i

store liquid, packaging with plastic to wrap or store the products, packaging of
|

food items and food grain material etc. |

2) These regulations are applicable to every querson, body of person,

|

government and |non-government organization, cduc:itional institution, sport

|

complex, clubs, cinema halls and theaters, marﬁage/ceﬂebration halls, industrial

units, commercial institutions, offices, pilgrimage org#nisers, pilgrimages and

religious places, hotels, dhabas, shopkeepers, malls, vebdom or sellers, traders,

manufacturers, caterer, wholesalers, retailers, stockicst# businessmen, hawkers,

salesmen, transporters, market, producers, stalls, tourist ﬂ)laces, forest & reserved
|
forest, eco-sensitive areas, all sea beaches, all public pl#ccs, bus stands, railway

stations in the State of Maharashtra.
|

3) There will be ban in whole state for use of plastic and ihcrmocol for decoration
purpose.

Use, sale, storage and manufacture of PET or PETE ﬁoﬂlcs made up of high

quality food grade virgin Bisphenol-A free material haviné liquid holding capacity

not less than 0.5 liters and printed on it with predefined ;fbuy back price shall be

allowed subject to compliance of the following.
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PET or PETE bottle manufacturers, producers

‘Extended Producers and Sellers/Traders Responsibility’

Depository Mechani
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sellers and traders under
will develop “Buy Back

sm” with a predefined buy back price printed specifically on such

PET or PETE bottles and also set up Collection and Recycling units of adequate

capacity and numbe

months from the d3

r to collect and recycle such PET or PETE bottles within three

te of publication of this notification. Traders / sellers will buy

back such used PET/ PETE bottles with predefined buy back price printed on such

bottles.

PET / PETE bot
will be printed on t}
and Rs.2/- respecti
distribution and stot

than 0.5 liters in the

tles having liquid holding capacity 1 liter or more and of 0.5 liter

e body of the bottle with predefined buy back price of Rs. 1/-
i

vely. However, there will be ban qn usage, purchase, sale,
|

age of PET / PETE bottles having liciuid holding capacity less

State. ‘
|

These regulations shall not be applicable to the following items:-

i. Plastic bags ¢r plastic used for packaging of medicid‘es;

ii. Only compgstable plastic bags or material used for plant nurseries,

horticulture,

utilized for

|
agriculture, handling of solid waste.} However, bags / sheets

|
this purpose shall be prominently printed on it with “Use
!

exclusively for this specific purpose only”. The manufacturers or seller of

compostable

i
plastic carry bags shall obtain a certificate from the Central

Pollution Control Board before marketing or selling for this purpose.

iii. To manufacture plastic and plastic bags for export purpose only, in the Special

Economic Zane and export oriented units etc.
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iv.

The plastic cover / plastic to wrap the material at the manufacturing stage or is

1 .
an integral part of manufacturing. Guidelines to recycle or reuse such plastic
\

should be printed prominently on the cover and mateﬁal.

\
Food grade virgin plastic bags not less than 50 micron thickness used for

packaging of milk. However, on such plastic bagfé used for this purpose,
‘

should be clearly printed with the price for buy back! which should not be less

than Rs.0.50 to develop buy back system for recycliiﬁlg. To develop collection

mechanism and ensure proper recycling of such usedj bags, milk dairies, retail

sellers and traders will buy back such used milk bl‘ags with predefined buy

back price pfinted on it. Milk dairies, retail sellers and traders will ensure that
such buy back mechanism and collection and recycliing system shall establish
within three months from the date of publication of tbis regulation. However,

Milk Dairy and distributors shall make efforts to d%velop alternative system

with glass bottles or any other environmental friendly material for distribution

of milk.

The following officers are authorized and empowered fo} the implementation and

to take necessary legal action under powers conferred ws 12 of the provisions of

the Maharashtra Non-biodegradable (Control) Act, 2006L as per their jurisdiction
|

|

1. 1) Municipal Commissioners, Deputy Municipeh Commissioners, Shops
& Establishment Officers and Inspectors, SatLitary Inspector, Health
Inspector, Health Officer, Ward Officers or any otjher Officer nominated by
the Municipal Commissioner as well as Chief (bﬁ'lcers of all Municipal

Councils and any other Officer nominated bj the Chief Officer are
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4)

5)

6)
7)

8)
9)

93

I
T IR, GRER, T 33, 08¢/ R, T R¥o
|

authorized to implement the provisions of the $aid Regulations in their
respective jurisdiction.
District Collector, Deputy Collector, Sub-Divisjonal Officer, Tahasildar,

any other officer nominated by Collector, are authorized to

Health Officer, Development Officer, District Education Officer, Block
Education| Officer and Gram Sevak are authc;)rized to implement the
provisions of the said Regulations in their respectlive jurisdiction.

Member
Officer of Maharashtra Pollution Control Boai‘d, Scientist-I & II and

ecretary, Regional Officer, Sub-Re iional Officer and Field
Director, Environment Department, Government *}f Maharashtra.
Director, Health Services; Deputy Director, ilea[th Services; Health
Officers.
Director, Primary & Secondary Education Board.
All Tourism Police, Police Inspector, Police Sub+Inspector, Motor Vehicle

Inspector, Traffic Police, Joint Managing Director, Maharashtra Tourism

Development Corporation or any other officer jauthorized by Managing
Director, Maharashtra Tourism Development Cori)oration.

Deputy Commissioner (Supply), District Supply (i)fﬁcer

Commissioner State Tax and all State Tax Ofﬁcer:L.

10) Range Forest Officer or any other officer| authorized by Deputy

Conservator of Forest.

1) For implementation of these regulations, the person at village or city level,

interested persons, group of people, welfare jorganizations, industrial

association and members of all local bodies etc. shall register any offence

with the concerned authorized officer, notified in these regulations for this

purpose.
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2) The said registered person, group of people, welfardj organizations, industrial
|

association shall help the officers authorized under?the said regulations, for

providing infarmation of violation of these regulations and assist such officers

to impose fin

assist in regist|

Maharashtra Polly

indicating that red

on PET/PETE b

issuing consent t

actions on non-cot

Separate order fo

e, to confiscate the material made frorﬂ plastic & thermocol and

ering the offence. :

tion Control Board shall impose the cobdiﬁon on manufacturers
ycling price and buy back price shoulci be prominently printed
\

ottles and plastic bags permissible mdér these regulations while

o establish, consent to operate/ renewal and also to initiate

\
mplying units or industries under appropriate act.

r levying recycling fees from manufajcturers at manufacturing

stage and recycling fees at selling point at local bodyflevel will be issued in

consultation with

the Empowered cqg

Directorate of Goods and Services Taﬁ;es and with approval of

ymimittee .

Time frame for implementation of these regulation :-

|
Sr. No. | Stake Holder Implementation Period
Activity ‘ Time Frame
L, Manufacturer / | Manufacturing and sale j»of From date of

Producer banned items.

notification.
|

Disposal of existing stock of | One month from
banned items by the date of

notification.

1) Sale outside the State.
|

2) Sale to authorized recycﬂer
or industry. i

i
|
T
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2. Sellers,
Retailets,
Traders|

Ban on Sale

From the date of
Notification

Disposal of Existing Stock by
1) Sale outside the State. ‘

2) Sale to authorized recycler
or industry. |

|
3} Handed over to Local
Body for Scientific dispof%al
or recycling; ‘

and plastic waste generat#:d
under buy back scheme to Ee
handed over to authorized
recyclers or to the such
mechanism developed for tbe
same. |

One month from
the date of
notification.

3. Users

Use of banned items.

From the date of
Notification.

Disposal of existing plastic
banned items with the
individual users by |

i

1) Handed over to Local
Body for Scientific dispogal
or recycling; ;

2) Sale to authorized recycler
or industry. |

One month from
the date of
Notification.

4. Local Body

To arrange the collection,
transportation of  banned
plastic items or plastic waste
of existing stock for recycling
to authorized recyclers jor
industries or scientific
disposal. |

One month from
the date of
Notification.
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Empowered Committee, constituted under the ch#irmanship of Minister
(Environment) shall monitor the implementation of thEse regulations and will
regularly review |the incorporation of additional itcn%ns which generate non-
biodegradable garbage including use of PET or PETE b«%)ttles to be banned in the

State. This committee will also help in resolving #j.my difficulty faced by

implementing authorities during implementation and if réquircd also carry out any

- - . - ‘
amendment in these regulations with an aim to reduce the volume of non-
|

biodegradable garbage generation in the State

Expert Committeg shall be constituted under these regulagtions which will suggest
the recommendations including amendment required, if hny in the regulations to
the Empowered Committee for effective implementation of the regulations and

solutions to reduce the non-biodegradable garbage.

Implementing Authorities, shall submit quarterly report in the Form-A to the State

|
Government.

By order and in the name of the Governor of Maharashtra,

SATISH GAVAL,
Additional Chief Secretary (Environment)
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FORM-A

1) Period of Report From to

(2)  Name & Address of Enforcing Agency :
(3)  Name of the Officers Incharge of enforcement of the aforesaid Rules:
(4)  Telephone/Cell No.(Office) :-
(5) B-MailID:

(6)  No. of cases registered in the jurisdiction for violation:

Jurisdiction | Compounding 3 No. of | No.of cases | Amount Remarks
Offence Cases sub-judiced | | of  fine
filed in collected
the Court
1# 2nd 0
Offence | Offence

1.
Sub-Total
2.
Sub-Total
Grand Total

N Details of special drives undertaken for effective implementation of the Rules :-

(8) List of first time dffenders and second time offenders.

® Details of public awareness programmes conducted by E‘(nforcing Agency in their

jurisdiction. |
(10)  Any other relevant information. |

(Signature of the Reporting
Authority)

ON BEHALF OF GOVERNMENT FRINTING, STATIO Y AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, FRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUB| ROAD, CHARNI ROAD, MUMBAI 400 004 AND FUBLI AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUB ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVL
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ENVIRONMENT DEPARTMENT

15t floor, New Administrative Building, Madam Cama Road, Mantralaya,
Mumbai 400 032, dated the 30th June 2018.

NOTIFICATION

No. Plastic.2018/C.R.No. 24/TG-4. —- WHEREAS, under the Maharash{ra Non-Biodegradable Garbage
(Control) Act, 2006, for reguiating the manufacture, usage, sale, storage, transport of the products made
from plastic and thermocol etc., the Government of Maharashtra publlshad the Maharashtra Piastic and
Thermocol Products(Manufacture, Usage, Sale, transport, handling and Storage) Notification, 2018 on
23 March 2018, which was amended as per Notification, dated the 11* April, 2018;

AND WHEREAS, as per para 8 of the said notification, for implementation of these regulations and
help in resolving any difficulty faced by implementing authorities during |mplementation and if required
also carry-out any amendment in these regulations, the Government Hesolutlon dated the 22" March
2018 constituted the Empowered Committee;

AND WHEREAS, the Empowered Committee in its meeting of the held on 30" June, 2018, resolved
to make amendment in the Maharashtra Plastic and Thermocol Produgts(Manufacture, Usage, Sale,
transport, handling and Storage), Notification, 2018 ; !

NOW, THERFORE, in exercise of the power confirmed by clause (1) and (2} of Section 4 of the
Maharashtra Non-biodegradable Garbage (Control} Act, 2006, the Govelnment of Maharashtra hereby
makes the following amendment in the Maharashtra Plastic and Thermocoh Products{Manufacture, Usage,
Sale, transport, handling and Storage), Notification, 2018 -

1. In Notification, dated the 23" March 2018, in Para. 2 at Serlél No. 14 and 15 the following
definitions are inserted :—

(14) “Multi-layered Packaging” means any material used or to be! used for packaging and having
at least one layer of plastic as the main ingredient in combination witn’ one or more layers of material
such as paper, paperboard, polymeric materials, metalized layers or alumlnlum foil either in the form
of laminate or co-extruded structure. !

{15) "Paper-Based Carton Packaging using one layer of plasti! " means a container for liquid
and solid food and beverages (e.g. milk, juice, etc.), where the primary constituent material is paper-
board and which may have one or more layer of plastic, foil necessary to allow safe and hygienic
consumption.

2. In the Notification, dated the 11" April, 2018 after Clause (c} of Para. 1 is substituted as
follow and additional clauses (d), (e) & (f) are inserted :— i

{c) PET / PETE Bottles of Drinking water, having liquid holdingj capacity of one litre or more,
shall be printed on it, the Deposit and Refund Price of Re.1 or buy'yback price as decided by the
Manufacturer. Drinking water PET / PETE Bottles, having liquid ho'ding capacity of less than one
litre but more than 200 ml. shail be printed on it, the Deposit and F{dfund Price of Rs. 2 or buyback
price as decided by the Manufacturer. |

(d) Use, sale, storage and manufacture of drinking water PET ?r PETE bottles of having
liquid holding capacity less than 200 ml. is banned in the State. i

(e) 1tis mandatory on the|part of the bulk consumers of PET bafttles such as hotels, marriage/
party halls, outdoor event locations, offices/institutions shall providaf space for collection of plastic
waste. |

(n It shall be the sole responsibility of the PET Bottle industries ﬂo ensure that these bottles are
collected from retailers at depasitory and refund rate or buyback rate and are recycled.
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. In Notification dated 23rd March 2018, Clause 2A is mserteud after Clause 2 of Para 3 as

follows —_ |
i

(1) As per Plastic Waste Management Rules, 2016 issued videhs"" March 2016, by the Ministry
of Environment, Forest and Climate Change, Government of lndlaL manufacture and use of non-
recyclable multi-layered plastic if any, should be phased out in two years' time. Since, the two years’
time is over, the Manufacturers should stop use of non-recyclable mUItl layered plastic immediately.

(2) The manufacturer/brand owner/producer of recyclable multHIayered and paper-based carton
packaging material using one layer of plastic /Manufacturer's Association, shall diligently implement
their Extended Producer’'s Responsibility (EPR) Plan which mcludbs co-ordination / collaboration
with existing Rag pickers / Scrap Traders, retailers for collection of pﬂastlc waste and its subsequent
recycling and final disposal through their own established recycling plant or registered recyclers by
establishing Producer's Responsible Organisations(PRO}, which shall be responsible for 100%
integral Plastic Waste Managéement right from collection to final dlsposal

(3) Extended Producer's;Responsibility (EPR) Plan of the manufacturer/brand owner/producer
of multi-layered and paper-based carton packaging material using one\layer of plastic shall be reviewed
after three months from the date of issuance of this notification and‘ on the basis of the outcome of
review, further decision will be taken for regulation. i

4. In Clause 3 of Para 3 regarding regulation not applicable ti the items mentioned in the
Notification dated the 23rd March, 2018, the following items are inserted :(—

(1} In Sr. No. (i), Medical Equipment’s and Medical Products are qlso added in addition to use of
plastic for packaging of medicines

(2} Sr. No. (ii) shall be read
(3} Sr. No. (iii) shall be read as it is. |
(4) Sr. No. (iv) is substituted as follows :—

iv. Plastic material/ thermocol used for wrapping the material at the manufacturing stage or is
an integral part of manufacturing shall comply the following conditions :—

it is. !

a. The packaging material shall be more than 50 micron|thickness ;

b. The packaging material shall be made up of minimum 20% recyclable plastic material
(except for food packaging);

c. The packaging material (except for export purpose) shqll be printed with manufacturer’s
details, type of plastic with code number and buy-back price ; |

d. The manufacturers/ manufacturers’ association using r*'laterial for packaging shall work
together and create a buy-back mechanism and diligently implement their Extended Producer’s
Responsibility (EPR) Plan which includes co-ordination/ collabogtion with existing Rag pickers/
Scrap Traders, retailers for collection of plastic waste and itsfubsequent recycling and final
disposal through their own established recycling plant or registered recyclers by establishing
Producer's Responsible Organisations, which shall be respoqsible for 100% integral Plastic
waste management from| collection to final disposal. oo

(5} Sr. No. (v} shall be read as it is. }
(6) At Sr. No. (vi) following clause is inserted :— \
\

plastic with code numbe and buy-back price ;
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b. Manufacturing associations for retail packaging matérial and retailer's associations
shall work to create a meg¢hanism for the collection of the plastic through a buy-back mechanism

and ensure the recycling

and final disposal of the collected plastic materials ;

¢. The conditions mentioned above in vi (a) and (b) shall be complied for use and sale of

plastic packaging materi

Notification ;

al within a period of three months frdm the date of issuance of this
|

d. The Manufacturers shall comply with the conditions H:rnentioned at Sr. No. vl (a) and
vi {b) from the date of issiiance of this Notification. 3

(7) At Sr. No. (vii), following clause is inserted :—

vii. Plastic Packaging
through E-Commerce shall
Environmental-Friendly Altern

a mechanism for the collectig

ensure the recycling and final

5. Inpara 4 of the Notification
for implementation and to take nece
of the Maharashtra Plastic and The

aterial used for products intended for sale in the State of Maharashtra
be allowed only for three months, ‘however, they shall develop
ptive for packaging of materials within three months. They shall create
n of the plastic packaging material used during three months and
disposal. |

dated the 23rd March 2018, the officerj’ are authorised and empowered
ssary legal action under the powers conferred u/s 12 of the provisions

rmocol Products (Manufacture, Usage, Sale, Transport, Handling and

Storage) Notification, 2018. In addition to this, after Sr.No.10 the foIIowing officers, are authorised.

(11) Any officers nominated
Authorities.

by the Railway, Metro, Maharashtréa Maritime Board and Airport
By order and in the name of the bovernor of Maharashtra,

ANIL DIGGIKAR,
Principal Secretary (Environment).
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MAHARASHTRA POLLUTION CONTROL BOARD

Regional Office Amravati
Tel. No. (0721)-2563593/94 == Sahkar Surbhi Bapat Wadi, Near

fax : (0721) -2563597 Vivekanand Colony, Amravati.
e-mail : roramravati@mpcb.gov.in i . Pin-444601.
| : .
No : MPCB/SCN/2002260003 [ Date :-26/02/2020

To,
M/s. Kothari Plastic Industries,
Plot No. B-28 MIDC Amravati,
Dist. Amravati.

Sub: - Show cause notice. |

Ref: - 1. The Consent to operate granted vide letter noj MPCB/SRO/AMT- /AM-
2023-10/CC-13 dtd. 18.05.2010.

2. Visit of Field Officer dtd. 07.02.2020. ‘

3. Plastic Waste Management Rules, 2016.

4, Maharashtra Plastic and Thermocol Products|(Manufacture usage sale,
transport, handling and storage) Notification dt. 23.03.2018 and
30.06.2018.

5. Letter issued by Sub-Regional Officer Amravati-I on 18/02/2020.

WHEREAS, you are operating your industry in Water i:’olfution Control area and Air
Poilution Control Area declared under the provisions of Wéter (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) iﬁ\d, 1981 respectively.

!

AND WHEREAS, M.P.C.Board Board had granted yougthe consent to operate under
section 26 of water (P&CP) Act, 1974, under section 21 of Airi(P&CP) Act, 1981, stipulating
certain terms & conditions, vide letter referred above at sr no. 1) which is valid upto
30.04.2025.

AND WHEREAS, The Environment Department (jaovernment of Maharashtra
Mantralaya Mumbai has published Maharashtra Plastic} and Thermocol Products
(Manufacture usage sale, transport, handling and storage) thiﬁcation dt. 23.03.2018 and
30.06.2018, where in the ban in the whole State of Maharaéhtra for manufacture, usage,
transport, distribution, wholesale & retail sale and storage, irﬁnport of the plastic bags with
handle and without handle, and the disposable products ﬁ'lanufactured from plastic &
thermocol (polystyrene) such as single use disposable dish, cubs, plates, glasses, fork bowl,
container, disposable dish/bowl used for packaging food in hotjels, spoon, straw, non-woven
polypropylene bags, cups/pouches to store liquid, packaging wjlth plastic to wrap or store the

products, packaging of fopd items and food grain material etc.
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AND WHEREAS, The Officers from Amravati Municiptl Corporation Amravati along
with the squad visited yqur industry on 06.02.2020 late night and cbserved that, the plastic
packaging bags below 50 micron thickness were observed.

AND WHEREAS,| The Field Officer of this office along \Lith the members of the squad
again visited your industry on 07.01.2020 and seized the plastic packaging bags having

thickness below 50 micron about 40 kg.

AND WHEREAS| above non-compliance shows your negative attitude towards
implementation of Envirgnmental Laws and you have violated the provisions made under
Plastic Waste Management Rules, 2016, Maharashtra Plastic and Thermocol Products
(Manufacture usage salg, trénsport, handling and storage) Notification dt. 23.03.2018 and
30.06.2018 and provisions in rfo of EPR.

AND WHEREAS, | you are violating the provisions of Water (P&CP) Act, 1974, Air

|
(P&CP) Act 1981. It seems that, you are knowingly and willingly Violating the consent condition
no. 3 (viii,2)

In view of above, you are hereby directed to show causé as to why stringent action

shall not be taken against you for above lapses under the g;_rgvision of the Water (P and
C.P.) Act 1974, Air (P and C.P.) Act, 1981 and Plastic Waste M#nagement Ruies, 2016. Your

reply, if any, shali reach this office within 07 days positively eléle further legai action may be

initiated against your unit please, note.

ffor & behalf of the
Maharashira Pollution Control Board

(ﬁﬁéﬁﬁ?}tﬁ’

/c Regional ‘fficer

Copy submitted to: :
1. The Hon'ble Member Secretary, M.P.C.B. Mumbai.
2. The Joint Djrector (Air), M.P.C. Board, Mumbai.
3. The Law Officer (HQ) M.P.C. Board, Mumbai.

Copy to:
Sub-Regional Officer, M.P.C. Board, Amravati-l.

- You are also directed to serve the copy to industry and submit the compliance w.r.t.
Show Cause Not|ce.

-
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MAHARASI#TRA POLLUTION CONTROL BOARD

REGIONAL OF F ICE- AMRAVATI

Ph. No: (0721) 2563593 Sahkar Surbhi”
Bapatwadi, Near Vivekanand

Colony, Amravati- 444606
“Your service is our duty”

No. MPCB/ROIAMTI#II Dtd. 28/07/2022

To,
M/s. Kothari Plastic Industries,
Plot No. B-28, MIDC Amravati,

Tal. & Dist.- Amravati.

ion under Section 33 A of Water (Pre'}ention & Control of

Sub:; - Closure Dir
, 1974 & 31 A of the Air (Prevention & Control of Poliution) Act,

Pollution} A
1981.
Ref: - 1) Consent to operate granted by M.P.C.Board vide no MPCB/SRO/AMT-I/AM-

2023-10/CC-13, dtd. 18/05/2010
2) Maharashtra Piastic and Thermocol Products (quufacture, Usage Sale,
Transport, Handling and Storage) Notification, 2018. Published in the
Maharashtra Government Gazette on 23.03. 20181and amendments made
thereof.
3) Board Officials visit dtd. 27/07/2022.

WHEREAS, the Maharashtra Pollutlon Control Board ha*a granted Consent to Operate
under section 28 of the Water (Prevention & Control of Pollutlon) Act, 1974 and under section
21 of Air (Prevention & Control of Pollution) Act, 1981 and Hazardous & Other Wastes
(Management & Transhoundary Movement) Rules, 2016. It |$ mandatory on your part to
comply the consent condlitions scrupulously |

AND WHEREAS, it is obligatory on your part to obtain blastuc registration under
Plastic Waste Managem nt Rules, 2016 amended on 2018 and mandatory to implement EPR

policy as per Rules,

AND WHEREAS, it is observed that you are operating your industry without having
valid plastic registration from M.P.C. Board.

AND WHEREAS, it is mandatory on your part to co' ply Maharashtra Plastic &
Thermocol Products (Manufacturing, Usage, sale, Transport, Handling & Storage) Notification
dtd 23/ 03/ 2018 and itg amendment thereof issued by the Government of Maharashtra. In
accordance with this notification, it is mandatory on your partto \anufacture plastic packaging
material for wholesalers & retailers of groceries & grain products more than 50 micron
thickness with the minimum weight of 2 grams. :

AND WHEREAS, the packaging material shall be prmted with manufacturer's details,
type of plastic with code number & buy-back price.

AND WHEREAS, the Board Officials of this office visited; your industry on 27/07/2022
& observed that you have manufactured & stored banned plastic bundle (Rolls) & plastic
packaging bags having thickness less than 50 microns. Apprq:xemate 225 Kgs of banned
plastic material was found stored in your industry.

-w




AND WHEREAS, you h@iﬁted the provision of Water (Prevention & Control of
Pollution Act, 1974, Air (Prevention & Contro! of Poliution) Act, 1981 and Hazardous and
other Wastes (Management and Transboundary) Rules, 2016 as well as Plastic Waste
Management Rules 2016 and found violation of Maharashtra Piastic & Thermocol Products
(Manufacturing, U%ge, sale, Transport, Handling & Storage) Notification dtd 23/03/2018
and its amendment|thereof issued by Government of Maharashtra.

\
NOW THEREFORE, in exercise of power conferred upon me under Section 33 A of the

- Water (Prevention ﬁ Control of Pollution) Act, 1974 and under Section 31 A of the Air
r

(Prevention & Contrgl of Poliution) Act, 1981. |, Regional officer hereby direct you fo close
down your manufagturing activity forthwith. The competent authorities are directed to

disconnect electricity| & water supply of your unit. ‘
This is issued with the approval of Competent Authority.

‘For & behalf of the
Maharas_‘-ltra Pollution Control Board

(bF.}fzké';eﬁ a A. Rajput)

Iﬂegionh Officer

Copy submitted for information to:-
‘The Member Secretaty, M.P.C. Board, Mumbai.

Copy submitted to:- ;
1. Principal Scienfific Officer (PSO), M.P.C. Board, Mumbai.
2. Law Officer (P'& L Divn), M.P.C. Board, Mumbai.

Copy f.w.c. to :-

1. Executive Engineer, (O & M), MSED Co. Ltd, Amra\AatI {Urban Division).
- They are directed to disconnect the electric supply of M/s. Kothari Plastic industries, Plot
No. B-28, MIDC Amravati, Tal. & Dist.- Amravati immediately and report the compliance to
this office with immediate effect. These directions are issued under the provisions of Section
33 A of Water (Preventjon & Control of Pollution) Act, 1974 and|Section 31 A of Air (Prevention
& Control of Pollution) Act, 1981. |
Copy f.w.c. to :-

2. Executive Engineer, MIDC, Amravati, .
- They are directed to disconnect the Water supply of M/s. Kathari Plastic Industries, Plot
No. B-28, MIDC Amravati, Tal. & Dist.- Amravati immediately and report the compliance to
this office with immediate effect. These directions are issued under the provisions of Section
33 A of Water (Prevention & Contro! of Pollution) Act, 1974 and Bection 31 A of Air (Prevention
& Control of Pollution) jct, 1981.

Copy to: - Sub-Regional Officer Amravati-I: She is directed ta serve these directions to the
industry and concerned authorities as above and keep the follow up and ensure the
compliance., ‘ :

‘ For & behalf of the
Maharashtra Pallution Control Board
I By, - 3%;}

(Or. Rajetitfa A. Rajput)
Regional Officer .

. ! l\}./ . |
® T ek 2
Coispaten Cler .

/ YmLD.C. Division
Amravati

-
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To, )
MAHAR TRA POLLUTION CONTROL BOARD e

REGIONAL OFFICE- AMRAVATI
Dr. Rajendra A. Rajput
(Regional officer) s orivonan HLe

Sahkar Surbhi", Bapatwadi, WG Board, Armawiy
Near Vivekanand Colony, s ool4 o
Amravati - 444606. :

SUBJECT: UNDERTAKING

I'Mr. Dhirendra Kothari, Proprietor of M/s. KOTHARI PLASTIC INDUSTRIES having

our factory at B-28, MIDC Area, Amravati hereby give undertaking

| hereby am giving my undertaking that we will not be producing an
material below 50 microns

in our premises & alsa will comp

that:

y kind of Packaging
y all the rule and

regulations as per law of PWM 2016. w7
T
- t . ‘_)\.-’
Regards | t}’? R
Dhirendra Kothari ; 1,_.‘,,.0\{ . \ >
M/s Kothari Plastic Industries, ~g b ?\ RO .
ROTHAR! PLASTIC INDUSPRIES of e N \J
-t vk - ¢M N\ ©
Prop. @—ﬁ N v Yv" . K( <O o \0 ¢ S
roprietor - i e as 5
P N S(J; M- \\Q/ )CCRX >
¢ .\ l\ ) e t\!\‘] - \V_{ LL‘ ‘,‘JS(,
3 ’ -~ | h N <A R
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MAHARASIITRA POLLUT
REGIONAL OFFICE- AMR
Dr. Rajendra A. Rajput
{Regiona! officer)

Sahkar Surbhi", Bapatwa
Near Vivckanand, Colony,
Amravali- 414606,

(I’rcvc.mmn &, Control ol
g

As per received notice
indusiry on dated: 27w /
and stored banned plas
thickness less than 50 o

Dear Sir, we woulc
the time visit was below
by vur new operator and
going to sell this to authdg

Diear sir) as we dory

our indusiry so we had Ik
not going to sell this bangd

from Past 41 years. Also
time of visit, we have apq

we will start our factory,
disconniect our clectric 1ty

Here aiter we agree 1o co

2016

Regnrds
Dhircndra Kothars

M/s Koihari Plastic Indusy

le’fﬂam PLASTIC mousmlis
61‘104 r'ﬂ -
Proprietor,

3

.\'/ .
27 L. .
T

NHice . WaniMarket, Fo'ins Fiot. Amravais

108

50

PLASTIC
INDUSTRIES

MFGIOF PP HMHDPE & LDPE BAG!

ION CONTROI BOARD
LAVATI

i

0772022 it was

I which we had decided 10 scr dpk'

&

1,

00 "7‘/
03/ 08fzz

Closure Direction under Section
' Pollution) Act, 1974 & 3 I A of th
ontrol of Pollution) Act, 1981

33 A of Water
¢ Air (Prevention &

dated: 28170772022, and visit officially at our
have manafacture
(king bags having
|

observed that we
tic bundles {Rolls) & plastic pa
lerons Approx. 225 Kg.

like to inform that materiag foudcl m our lactory at
50 microns in thickness as thq was manufacture
d out or we were

rised recycier ag per nurims of PMW Rules 2016,

|
t have any cegistered or
ept this maerial aside

I product in market
our lactory w

'mthcnia‘ed recycler nearby
i our fac*lory and we were
as we are responsible producer
as nol in running condition at the
pGinted a (onsilmmt for EPR repistration and then

S es SIVTE

}’l
A

s ATC e siine plense do onm

and water supply of our unit,

mply all ruic & regulation as per noons of PWM

e,

-

L/

L 3317/ 0% =
f"‘k'c}

\\4‘.\‘_““ 3&\ {\, A
\:/ i
e

&

444 601 & /EBEE Factory - B . 28§

\

A10.C. Amravat. 444 508 v 67RE3S5



MAHARASHTRA POLH)I@ION CONTROL BOARD

Phone: 0721-2563592 Sub-Regional Office e -

Fax: 0721-2563597 @ L NSO altltravatl 711 Amrer 4'

Visit us at www.mpcb.gov.in ' e $ahakar Surabhi™

E-mail: sroamravatil@mpch.gov.in & “‘,’ Bapatwadi,Near Vivekanand
sroamravati2@mpch.gov.in Cblony Amravati- 444606

. Date: 2 \ 20272
JOINT VIGILANCE SAMPLE COLLECTION AND VISIT \Joxy -

Name & Address of.the Industry M‘S KD%JN ag{-( C_I’V\(JHS'{—Y’ \)Cdj
PIof AO- Bﬁ% Mo e

A wmpa
Name & Designation of the Dg CI M 'QA.K! A’ A

Field Staff

Name & Designation of the :

Factory Representative and

Contact no. & Email address:

Consent status : \
|

Consent production capacity ' N R~ ‘\‘r QMJ—
e Njsifed Ses] O m‘)(",;jw ngﬁm

C_\D EUW e_ Qv den

i Futdband ™
5 Hirwivﬁmi\)\?\\ig i Uﬁ do <eﬁeCC

E Bq@é?z 2 ronda ‘
BN

o)

iRy
| KCO q
Signature of Factory ;Represemative ignature o%lP Officer
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IIAHAKAMHT
Phone: 0721 -2563592
Fax: 072} -2563597

POL*WEION CON TihOL BOARD

Sub-Regional Office

AERASTTE, amravati- I/1
Visit us at www.mpcb.gov. i Ry “Sahakar Surabhj”
E-mail: sroamravatil@mpcblgov.in & ‘\‘” Bapatwadi,Near Vivekanand
sroamravati2@mpcb.gov.in Colony Amravati- 444606

Dste: )
JOINT VIGILANC SAMPLE COLLECTION AND VISI%[‘O%’I‘ 02

Name & Address of the Industry er ~ [(O'M\C( m

Name & Designation of the
Field Staff

Sudbnitted -
&4 - (glodro2L A

A Hhe Hime

Newhc Drdustote:

ng(?f 00 3 -28, DR

) na O& by
S ki

AN KR |
wﬁ(ﬁﬁ%ég %?f%uw/- oz

A sl pe |
Cw e TCAAR .
U~ UHFS')(L ﬁlMﬁ ‘.%*‘5 ’OES@%

e n j‘v\ﬁd |
| ' V)
ngsthes =6
Signature of Factory Representati Signature of MPCB Officer
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Water supply Disconnection of M/s1(1t%ri Plastic Industries, Plot No. B-28, MIDC
Amravati

DE Amravati EM <deamravatiem@midcindia.or_g>
Wed 03-08-2022 13:09

To: RO Amravati <roamravati@mpcb.gov.in>
Cc: EE Amravati <eeamravati@midcindia.org>

B 1 attachments (140 kB)
B-28.pdf:

Sir, |
Please see attached file.

Regards,
Deputy Engineer E&M,
MIDC Sub Dn. Amravati,
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/ |
;)  MAHARASHTRA POLLUTION CONTROL BOARD
@ SUB-REGIONAL OFFICE- AMRAVATEL.

“Sahkar Surbhi” Bapatwadi, Near
Vivek$nand Colony,
Amravati- 444606.

Ph. No: (0721) 2563594

Fax : (0721) 2563572
Email: roamravati@mpcb.gov.in

“Your Service is our Duty”
No. MPC /SRO / AMT-I/ 1$5/2022 Did. {2-1j0l 29 223

To,
The Executive Engineer (O&M),
MSED Co. Ltd.,,

Amravati (Urban Division).

|
S’ Sub :- Regarding compliance of Closure Directions is%ued to M/s. Kothari Plastic
‘ Industries, Plot No. B-28, MIDC Amravati. |
Ref:- Closure Directions issued by Regional office vhde letter
no. MPCB/RO/AMT/811, dtd. 28/07/2022. ;

v o e s e e

Sir,
With reference to the above subject, Regional Ofﬁce,‘ MPCB, Amravati has issued
Closure Direction under section 33 A of Water (Prevention nd Contro] of Pollution) Act,
1974 & 31 A of Air (Prevention and Control of Pollution) Act, 1981 vide above referred
letter to MUs. Kothari Plastic Industries, Plot No. B-2 8, MIDC Amravati with a copy f.w.c.
to your office and directed to disconnect the electric supply immediately of said industry
and report the compliance with immediate effect. The copy (bf received Closure Direction
‘ is attached for your ready reference. }
e In view of the above you are requested to provide the petails of compliance i.e. the
date of effective disconnection of electric supply etc. to this office on priority.

Yours faithfully,

D.A. : As above. :
Dhanashree Patil)
Sub-Regional Officer,
MPC Board, Amravati-1.
Copy submitted for information :- ole
Regional Officer, MPC Bo d, Amravati, |
%ﬁ@ﬁ-\ 1o} 2.
M.S.E.D. Ce. tl

Urtan B, Am@va o B
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE- AMRAVATI

Ph. No: (0721) 2563593 3 Sahkar Surbhi”

Fax :(0721) 2563597 Bapatwadi, Near Vivekanand
Email:roamravati@mpcb.gov.in Colony, Amravati- 444606
“Your service is our duty”

No. MPCB/RO/AMT/811 Dtd. 28/07/2022

To
M/s. Kothari Plastic Industries,
Plot No. B-28, MIDC Amravati,

Tal. & Dist.- Amravatl.

Sub: - Closure Dirgction under Section 33 A of Water (Preyention & Control of
Pollution) Act, 1974 & 31 A of the Air (Prevention & Control of Pollution) Act,
1981.
Ref: - 1) Consent to operate granted by M.P.C.Board vide ho. MPCB/SRO/AMT-I/AM-
2023-10/CC-13, dtd. 18/05/2010
2) Maharashtra Plastic and Thermocol Products {Manufacture, Usage, Sale,

Transport, Handling and Storage) Notification, 2018. Published in the
Maharashira Government Gazette on 23.03.2018 land amendments made

thereof. ‘

3) Board Officials visit-dtd. 27/07/2022.
WHEREAS, the Maharashtra Poilu_iion Control Board has granted Consent to Operate
under section 26 of the Water (Prevention & Control of Pollution) Act, 1974 and under section
21 of Air (Prevention & Control of Pollution) Act, 1981 and Hazardous & Other Wastes
{Management & Trans undary Movement) Rules, 2016. Jt | mandatory on your part to
comply the consent conditions scrupulously

AND WHEREAS, it is obligatory on your part to obtain plastic registration under
Plastic Waste Management Rules, 2016 amended on 201 8 and mandatory to implement EPR
policy as per Rules.

AND WHEREAS, it is observed that you are operating your Industry without having
valid plastic registration ffom M.P.C. Board.

AND WHEREAS, it is mandatory on your part to comply Maharashtra Plastic &
Thermocol Products (Mar ufacturing, Usage, sale, Transport, Ha ling & Storage) Notification
- dtd 23/ 03/ 2018 and its amendment thereof tssued by the Government of Maharashtra. In
accordance with this notification, it is mandatory on your part to manufacture plastic packaging
material for wholesalers |& retailers of groceries & grain products more than 50 micron
thickness with the minimum weight of 2 grams.

AND WHEREAS, the packaging material shall be printed with manufacturer's details,
type of plastic with code number & buy-back price.

AND WHEREAS, the Board Officials of this office visited your industry on 27/07/2022
& observed that you have manufactured & stored banned plastic bundie (Rolls) & plastic
packaging bags having thickness less than 50 microns. Approximate 225 Kgs of banned
plastic material was found|stored in your industry.
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AND WHEREAS, you have violated the provision of Water (Prevention & Control of

Poliution Act, 1974, Air (Prevention & Control of Pollution)| Act, 1981 and Hazardous and
other Wastes (Management and Transboundary) Rules, 2016 as well as Plastic Waste
Management Rules|2016 and found violation of Maharashtr$ Plastic & Thermocol Products

{Manufacturing, Usage, sale, Transport, Handling & Storage) Notification dtd 23/03/2018

and its amendment thereof issued by Government of Mabarashtra.

NOW THEREFORE, in exercise of power conferred upc‘}n me under Section 33 A of the

- Water (Prevention & Control of Pollution) Act, 1974 and under Section 31 A of the Air

(Prevention & Contral of Pollution) Act, 1981. 1, Regional officer hereby direct you to close
down your manufacturing activity forthwith. The competent authorities are dirscted to
disconnect electricity & water supply of your unit. |

This is issued|with the approval of Competent AuthoriFy.

1For & behalf of the
Maharashtra Pollution Control Board
‘! | N ro L

LS4 el
(Iﬁiﬂk@éjeﬂ_ a A. Rajput)
egional Officer

Copy submitted for information to:-
The Member Secretary, M.P.C. Board, Mumbai.

|
i
|
Copy submitted to:- L
ai

1. Principal Scientific Officer (PSQ), M.P.C. Board, Mum
2. Law Officer (P & L Divn), M.P.C. Board, Mumbai.

Copy f.w.c. to ;-

1. Executive Engineer, (O & M), MSED Co, Ltd, Amravati (Urban Division).
- They are directed to disconnect the electric supply of M/s. Kothari Plastic Industries, Plot
No. B-28, MIDC Amravati, Tal. & Dist.- Amravati immediate y and report the compliance to
this office with immediate effect. These directions are issued under the provisions of Section
33 A of Water (Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air (Prevention
& Control of Pollution) Act, 1981. !
Copy fw.c. to :- |
2. Executive Engineer, MIDC, Amravatl. |
- They are directed to disconnect the Water supply of M/s, Kothari Plastic Industries, Plot
No. B-28, MIDC Amravati, Tal. & Dist.- Amravati immediately and report the compliance to
this office with immediate effect. These directions are issued under the provisions of Section
33 A of Water (Prevention & Controf of Pollution) Act, 1974 and Section 31 A of Air {Prevention
& Control of Pollution} Act, 1981.

Copy to: - Sub-Regional Officer Amravati-l: She is directed to serve these directions to the
industry and concerned authorities as above and keep the follow up and ensure the
compliance.

For & behalf of the
Maharashira Ppllu{i‘on Cogtro! Board

Yy v B T sl
A\ S or. RaleraA. Rajou
; i C?e/, “ . egional Officer .
Coipih ' bt

1 .D. Co. L. ‘A
U':EEAED?:. gmravat' @P -' GCI\'\’ .

' ‘Upispatth Clerk

/ ﬁvM.LD.C. Division
Amravati

=

; .2




1 1 6 M.S.Elect.DistiCo.Ltd

LA y VITARAN Office of.t}.ue.Executive Engineer |
@ Muharcashina State Distribution Co. b1, Urban Divigion, Old Power House,

E-Mail id: - eeamaravatiu@ho.mahadiscom.in Behind Daffrin Hospital, AMRAVATL
Website: - www.mahadisco?n.in Ph.No0:0721-2661911, Fax:-0721-2665782
EE/AMT/MSEDCL/U DN/F&A/NO. Date: , .

3860 o Y4007 2002
To, Regional Office

Additional Executive Engineer M.P.C. Board, Amravat
1S, 0044

MSEDCL O&M Urban Subdivision-III pate - 19 lo /2022

Amravati.

Sub: - Regarding compliance of closure Directions issued|to M/S. Kothari Plastic
Industries Plot No. B-28 MIDC Amravati.

Ref: - 1) MPC/SRO/AMT-1/1115/2022 Date: - 12/10/2022

In connection to the above cited this office is in receipt of letter from
sub-Regional officer MPC Board Amravati, regarding disconnection of electric supply of
M/S. Kothari Plastic Industries Plot No. B-28 MIDC Amravati vide letter ref (1).

You are directed to go through the letter under referencé which is
enclosed herewith and submit action taken report immediately without fail. Treat this as

most urgent.

Encl: - letter under ref.

Ana . Katkar
Executive Engineer
MSEDCL 0&M, Urban Division,
Amravati.

Veﬂ)y submitted to:-

The Sub-Regional officer MPC Board,

“Sahakar Surbhi” Bapat wadi,
Near Vivekananda colon
Amravati, 444606.

gho- T o R
A« |




'-..._. MMAV ARAN1 1 7 Office Of The Executive Engmeer o

&

E-Mail id .-eeamaravatlg @ho. mahadlscom m

Website:-www.mahadiscom.ir. =

Urban Division, Old Power House,
Behind Daffrin  Hospital, AMRAVATI.
Ph No: 0721-24!61911,Fax:-0721—2665782

No. EE/U/Amt/T/ "3 90 &)

To,

Regional Officer, '
Mah a Pollutign Control Board.
7 Sahkar Surbhi, Bapatwadi, _ '

near Vivekanand Colony, Amravati

Sub :- Regarding report of disconnection power sug
Industries, Plot No B-28, MIDC, Amravati.

" Ref:- 1) Your letter No - 811 Dt-28.07.2022
2) AddLEE/U-III/ T/ AMT/Email Dt-17.10.2022

With reference to the above, this office had wrecewed your the letter of
disconnection of power in r/o M/s Kothari Plastic Indt

Amravati vide above gef No. (1).

Accordingly as per your letter under reference

disconnected on Dt. 22.09.2022.

Hence, the disconnection report is submitted to y

Submitted for you n. a. please.

Encl- Ref letter.

o Oog é
Poe ddd) 2022

Date: | 5 U] |

Urban Division

i INYTN Y

oply of M/s Kothari. Plastic

PS{IIES, Plot No B-28, MIDC,
e, then Electric supply was

our office as per ref no. 2.

ative Engineer

MSEDCL, Amravati
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" |
/ MAHARASHTRA POLLUTION CONTROL
REGIONAL OFFICE- AMRAVATI
7/ Ph. No: (0721) 2563593 | §T— Sahkar Surbhi”
,/ Fax : (0721) 2563597 Bapatwadi, Near Vivekanand
Email:roamravati@mpch.gov.in v ; Colony, Amravati- 444606
7 “Your service is our duty™: ) L
No. MPCB/RO/AMT/811 | 'Dtd. 28/07/2022

QARD

To,
M/s. Kothari Plastic Indusbies,
Plot No. B-28, MIDC Amral ati,
Tal. & Dist.- Amravati. '

?-R*--ﬁ'-f?&?fs’g'ﬁ’:- Closure Direction under Section 33 A of Water (Prevention & Control of
E—f‘c_"_--.;"f, STEEl.  Pollution) Act, 1974 & 31 A of the Air (Prevention & Cq;ntrol of Pollution) Act,

= ,;}_] 1981,

T RS ) Consent to operate granted by M.P.C.Board vide no. MPCB/SRO/AMT-VAM-
Sy 2023-10/CC-13, dtd. 181052010 ‘
T T e 2) Maharashtra Plastic and Thermocol Products (Manufacture, Usage, Sale,
. Transpont, HaEdling and Storage) Notification, 2018, Published in the
Pk, e A

e

thereof.
Board Officials visit dtd. 27/07/2022.

o,

%')5\ Maharashtra Sovenn.ent Guzelte w1 22.02.2018 aphd amendmante mede
Wi ' ‘ ,
)

AR }

&, (Ea)

7. () WHEREAS, the Maharashtra Pollution Control Board has granted Consent to Operate
. (F7hder section 26 of the Water (Prevention & Control of Pollution) Act, 1974 and under section
: 21 of Air (Prevention & Controi of Pollution) Act, 1981 and Hazardous & Other Wastes
-'J/(Management & Transboundary Movement) Rules, 2016. it is mandatory on your part to

PN

_L comply the consent conditions scrupulously : .
% AND WHEREAS, it is obligatory on your part to obtain plastic registration under

Plastic Waste Management Rules, 2016 amended on 2018 and mandatory to implement EPR
policy as per Rules. i
itn

Tt AND WHEREAS,
% valid plastic registration fro

AND WHEREAS, it is mandatory on your part to comply Maharashtra Plastic &
Thermocol Products (Manufacturing, Usage, sale, Transport, Handling & Storage) Notification
dtd 23/ 03/ 2018 and its amendment thereof issued by the Government of Maharashtra. In
accordance with this notification, it is mandatery on your part to manufacture plastic packaging
material for wholesalers & retailers of groceries & grain products more than 50 micron
thickness with the minimurj weight of 2 grams. .

t

is observed that you are operating your industry without having
M.P.C. Board. |

AND WHEREAS, the packaging material shall be printediwith manufacturer's details,
type of plastic with code nuhber & buy-back price. !

AND WHEREAS, tHe Board Officials of this office visited your industry on 27/07/2022
& observed that you have manufacturzd & stored banned plastic bundle (Rolls) & plastic
packaging bags having thickness less than 50 microns. Approf&imate 225 Kgs of banned
plastic material was found stored in your industry.
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MAHARASHTRA POLLUTION CONTROL BOARD

Regional Office Amravati

Tel. No. {(0721)-2563593/9 :ﬁ. Sahkar Surbhi Bapat Wadi, Near
fax : (0721) -2563597 Vivekanand Colony, Amravati.

c-mail : mmm_mm&xﬂm A Pin-444601.

No : MPCB/RESTART/2210210003 Date: 21/10/2022.

To!
ﬁ Kothari Plastic Industries
Plot No.B-28,MIDC Area,Amravqﬁ

Sub: - Conditional Restart Direction u/s 33A of the Water (Prevention and Control of
Poliution) Act, 1974 and u/s 31 A of Air (Prevention and Control of Pollution)

Act, 1981. |

Ref: -1) Consent to operate granted by M.P.C.Board vide no. MPCB/SRO/AMT-I/AM-
2023-10/CC-13, dtd. 18/05/2010
2) Maharashtra Plastic and Thermocol Products (Manufacture, Usage, Sale,
Transport, Handling and Storage) Notification, 2018, Published in the
Maharashtra Govefment Gazette on 23.03.2018 and amendments made
thereof.
3) Board Officials visif dtd. 27/07/2022.
4) Closure Directions [ssued vide letter no. MPCB/RO/AMT/811, dtd. 28/07/2022.
5) Board Officials visit dtd. 29/09/2022. ,
6) Undertaking submitted by industry on 18/08/2022. |
7) Proposal submitted by Sub-Regional Officer, Amravati-} with
recommendations td accord the approval for issuance of restart directions
through legal module on 04/10/2022. ‘
8) Proposal for issuance of conditional restart directions submitted to M.P.C.B,
H.Q. Mumbai through legal module on 12/10/2022. 1
9) Approval for issuance of Conditional Restart Directions reéeived from
Hon'ble Member STcretary, M.P.C.B, H.Q. Mumbai through legal module

On 18/10/2022.

This has referencé_ of closure Directions issued by M.P.C. Board vide letter
cited at ref no. 4. Sub-Regional Officer Amravati-| has submitted the proposal to issue
Restart Directions to your industry as you have submitted undertaking that you will not
manufacture any kind of packing material below 50 microns & wilii comply with Plastic
Waste Management Rules, 2016. Hence, this office has submitted the proposal
through legal module at H(t:lumbai to accord the approval for issuance of Conditional
Restart Directions to your i‘ ustry vide ref. no.8. |

Accordingly, Hon'ble Member Secretary, M.P.C. Board, 'Mumbai has given
approval to issue COnditiorJaI Restart Directions to your industry subject to submission
of B.G. of Rs. 1.0 lakhs for hot to manufacture Single Use Plastic ilems banned as per
Maharashtra Plastic and Thermocol Products (M,U,S,T,H and S)thiﬁcation. 2018 and

its amendments, thereof.




Now, Board h

.1@ |

decided to grant Conditional Directions to Restart to your

industry subject to condition to submit the B.G. of Rs. 1.0 lakhs for not to manufacture

Single Use Plastic item

banned as per Maharashtra Plastic and Themoco!l Products

(M,U,S,T,H and S) Notification, 2018 and its amendments, thel of. Therefore, you are

hereby allowed to restart your activities.

In case, you fali
systems, the Board will

issuance of final directions, which may please be noted.

Copy submitted to:

1. The Hon'ble Meguber Secretary, M.P.C.B. Mumbai.
entific Officer, M.P.C. Board, Mumbai.

2, The Principal $
3. The Law Officer|(
Copy f.w.c. to:

1. Executive Engineer, (O
You are directed to resto

the compliance to this office im
section 33A of the Water (Previ

{Prevention and Control of Pollution) Act, 1981.

2. Executive Engineer,
You are directed to restore the

in scientific operation and maintena+|ce of pollution control
have no option than fo initiate sﬁingent action including

For & behalf of the
Maharashtra Pollution Control Board

HQ) M.P.C. Board, Mumbai.

M), MSED Co. Ltd, Amravati (Urban Division):

the electric supply of the above said uni} immediately and report
iate effect. These Directions are issued under the provision of
ntion and Control of Pollution} Act,1974 and ws 31 A of Air

C, Amravati:

ater supply of the abové said unit immediately and report the

compliance to this office immediate effect. These Directions are issued‘ under the provision of

section 33A of the Water (Prew
{Prevention and Control of Poli

ntion and Control of Pollution) Act, 19%4 and w/s 31 A of Air
ion) Act, 1981. ;

behalf of the
llution Control Board

Reglonal Officer

Copy to : Sub-Regional Officer, M.P.C. Board, Amravatid :- SRO shqll serve the copy these

directions to the industry and submit the compliance report, accordingly.
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MAHARASHTRA POLLUTION CONTROL BOARD
o SUB-REGIONAL OFFICE- AMRAVATI-I

“Sahk%ar'Snrbhi” Bapatwadi, Near
Vivekanand Colony,
Amr%lvati- 444606,

Ph. Ne: (0721) 2563594

Fax : (0721) 2563572
Email: sroamravatil@m

Visit Report Date:- () 3 \ { \\ N1 XA T

1) Name & Address of - ‘;}li . ﬁﬁm . Q‘ik\t‘i’gﬁg‘ﬁf QQ /

the industry 0&‘
nravoX
§ Wirendua, N ¥R or
2) Industry Representative - 5 \" D fen ;
:  pAvBY
3) Consent Details :- Phone No. :- & BQr???—-‘g N oh\ cRTY)
E-mail :- KOOl iplodnet @ g

udid K pelosloces

4) Consent Status \*/
o WS
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